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No. 358(2)/LXXIX-V-1-2024-2-ka-15-2024
Dated Lucknow, September 17, 2024

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Anusoochit Jati Aur Anusoochit Janjaati Aayog (Sanshodhan) Adhyadesh, 2024 (Uttar Pradesh
Adhyadesh Sankhya 14 of 2024) promulgated by the Governor. The Samaaj Kalyan Anubhag-4 is
administratively concerned with the said Ordinance.

THE UTTAR PRADESH COMMISSION FOR THE SCHEDULED CASTES AND
SCHEDULED TRIBES (AMENDMENT)
ORDINANCE, 2024
(U.P. ORDINANCE NO. 14 OF 2024)
[Promulgated by the Governor in the Seventy-fifth Year of the Republic of India]
AN
ORDINANCE
further to amend the Uttar Pradesh Commission for the Scheduled Caste and
Schedule Tribes Act, 1995.
WHEREAS the State Legislature is not in session and the Governor is satisfied
that circumstances exist which render it necessary for him to take immediate action;
Now, THEREFORE, in exercise of the powers conferred by clause (1) of
Article 213 of the Constitution of India, the Governor is pleased to promulgate the
following Ordinance:—
Short title and 1. (1) This Ordinance may be called the Uttar Pradesh Commission for the
commencement  Scheduled Castes and Scheduled Tribes (Amendment) Ordinance, .2024
(2) It shall come into force from the date of its publication in the official
Gazette.
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2For Sub-section ( (lof section 5 of the Uttar Pradesh Commission for the Amend_mem
Scheduled Castes and Scheduled Tribes Act, 1995 the following sub-section shall be of Section 5

: of U.P. Act
substituted, namely:- no. 16

“]. (a) The tenure of the Chairman, Vice-Chairman or member, shall be one °f 1995
year from the date of his assuming office.
(b) The Chairman, Vice-Chairman or member shall hold his office during
the pleasure of the State Government.

(c) The Chairman shall not be eligible for reappointment as a member”.

ANANDIBEN PATEL,
Governor,
Uttar Pradesh.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.

GoTH0IEYI0—T0UT0 253 TSTIF—2024—(673)—599 UfIi—(FFIex / Elo / JATHHT) |
YloUH0J0—T0Ul0 83 W0 fIeImii—2024—(674)—300 UfAT—(@=IeR / €lo / THHT) |

253 RPH (S.C & S.T.) 2024 data 7e



